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inclusion of these four unils not con-
sidered? Subsequently, why wag the
inclusion of these four units considered
degirable? An explanation i called
for from the Government as to why
these four new units were added.

Shri D. R. Chavan: Sir, the Bill, as
it was passed by the Lok Sabha, in-
cluded in the Schedule: Andhra Pra-
desh, Gujarat, Kerala, Madras, Punjab
and Uttar Pradesh. As regards the
two States which have been inserted,
namely, Mysore and Rajasthan, If my
hon, friend referred to article 252 of
the Constitution, he will find that it
lays down that if two or more than
two States pass a requisile Resolution,
this Bil] may be made applicable so
far as those States which have passed
that requisite Resclution are con-
cerned. Subsequently, on the 2lst
October, 1964 the State of Rajasthan
and on the 2nd and the 6th Febru-
ary, 1065 the State of Myvsore
passed those requisite Resolutions
and, therefore, these States were
inserted into this Schedule and
the House has agreed to that.
Therefore, it is nothing but a
formal amendment. My hon. friend
said that the entire Bill shouid have
been brought before the House. That
is not correct. Therefore, this may be
accepted.

Mr. Doputy-Speaker: The queslion
1s:

“That the amendments made by
Rajya Sabha in the Bill be agreed
to™

The motion was adopted.

——

11,37 hrs.

LIFE INSURANCE CORPORATION
(AMENDMENT) BILL

The Minister of Planning (Shri B.
R. Bhagat): Mr. Deputy-Speaker, Sir,
I rise to move that the Bill further to
amend the Life Insurance Corporation
Act, 1856 be taken into conssderation.

Shri Indrajit Gapta (Calcutta South-
West): What is the time allotted for
this Bill?

Mr. Deputy-Speaker: Time has not
been allotted.

8hri Indrajit Gupta: Time must be
allotted.

Mr. Deputy-Speaker: We wil] come
to that afterwards. [ will consult the
House.

Shri B. B. Bhagat: As the Bill con-
taing on'y four clauses I shall not
weary the House by giving an ela-
porate explanation about the provi-
slons contained therein. As a matter

.of fact, the statement of objects and

reasons is sell-explanatory.

Section 28 of the Life Insurance
Corporation Act, 1956, was intended
to provide that 5 per cent of the ac=
tuarial surplus of the LIC may be
utilised by the Central Government
for its own purpose or for such other
purpose and in such manner as the
Government may determine. This in-
tention was consistent with the provi-
sions of section 49 of the Insurance
Act, 1938 which was applicable lo
Life Insurance companies before nao-
tionalisation and which cntilled them
to a'locate to or to reserve for their
sharcholders any amount not exceed-
ing T§ per cent of the actuaria] sur-
plus. Government, however, in pro-
viding only 5 per cen' of the surplus
for allocation to them, accepted a
smaller share of the surplus than what
was permissible to the erstwhile in-
surers under the Insurance Act. Thus,
the Government gave a much fairer
deal to the policy-holders of the Cor-
poration.

Recently, the Supreme Court in its
judgment observed that under the
provisions of the LIC Act as it stands
ut present, while the Central Govern=
ment may determine the manner in
which the remainder of the surplus
may be utilised. it could not appro-
priate jt ss revenue. Since Govern-
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ment has made appropriations to its
revenues from the valuation surpluses
made by the Life Insurance Corpora-
tion in the past, it has become neces-
sary to amend the law suitably to
make clear and to give effect to the
original intention behind section 28
of the Act Whilg this wil] resolve the
legal difficulty referred to, the Sup-
reme Court has also held that certain
liabilities inherited from the insurance
companies prior to nationalisation
which are not payable from the Life
Insurance Fund must be paid by Gov-
ernment ynder seclion § of the LIC
Act out of the surplus appropriated
by it. It has accordingly been provi-
ded that the liabilities which devolv-
ed on the Corporation under section
9 of the Act should constitute a first
charge on the surplus remaining after
allocation to policyholders.

L.I.C. (Amdt.)
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As the House is already aware, the
Corporation is now transacting geme-
ral insurance business also. Sub-
section (3) of section 10 of the lnsu-
rance Ae!, which is applicable to the
Corporation provides that ng porlion
of the Life Insurance Fund shall be
utilised for any other purpose apart
from life insurance. As regards the
general insurance fund, I may mention
that iL is the practice of the general
ingsurance companies to allocate the
whole of the disposable proflis from
general insurance business to their
sharecholders. Thercfore, in so far as
the general insurance business is con-
cerned, it is proposed to make a spe-
cific provision in the Act for al'oca-
tion of the disposable profits arising
out of the general insurance business
to the Central Government, the sole
shareholders of the Corporation.

With these words, [ move.

Mr. Deputy-Speaker: Motion mov-
ed:

“That the Bill further to amend
the Life Insurance Corporation
Act, 1956 be taken into consider-
ation.”
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The time has not been ulivtled for
this. Shall we fix 1 hour?

Bhri Indrajit Gupta: Three hours

Shri B. K Bhagat: No, Sir, it is .
small Bill.

Mr, Deputy-Speaker: Let us pro-
ceed and then we wil see to it.

L.1.C. (Amdt)
Bin

Before I call any hon. Member to
speak on this Bill, | may make an
announcement. I have received an
intimation that there is no likelihood
of any stalement being made today
by the Prime Minister or the Defence
Minister.

Shri N. Dandeker (Gonda): Mr.
Deputy-Speaker, Sir, I must begin by
saying that ] am delighted that the
Minister pu:s forward reasons for ap-
propriating surpluses to Government
corresponding to the reasons wkhich
the private sector companies apparenti-
ly found justifiable as the reasons for
appropriating surpluses to shareho'd-
ers. However, I think the anology is
completely unfounded. As 4 matter of
principle, T do not think Government
is entitled to treat surpluses of the
Life Insuranes Corporatlon in  the
same way as was done by private
insurance companies beforc life insu-
rance was nationalised, ar as the in-
BUrance companics now ireat their
surpluses from their general insurai.ce.
businesses.

On this particular question of the
life insurance valuation surplus, I
have been endeavouring, on  poing
through the Life Insurance Corpora-
tion Bill introduced in 1936 and on
following its subsequent history, to
ascertain whether it is true to say that
Government Intended to appropriate
5 per cent of the waluatinon surplus
to general revenues. The main pur-
pose of the tmportant clause 3 of the
present Bill is based on the statement
that it was always the intention of
Government to appropriate 5 per cent
of LI.C s of valuation surplus o gene-
ral revenues, whereas the Supreme
Court has held that such appropriation
in tems of Section 28 of the LIC Act
as it stands, is really misappropriation
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by Government, In order to get these
thing into right focus, one has really
to ask oneself whether Government
is misleading :he House or makiug a
true siatement of its intentions when
the Minister says that the intertion
was always lo appropriate the 5 per
cent o general revenues,

The Life Insurance Corporation Act
which was passed in 1056 was intro-
duced as a Bill on the 1Tth February,
1956, I went through that Bill as in-
troduced, but I found there no notes on
clauses at all. There is not a siugle
note on the then clause 24 of the
Bill which corresponds to lie final
Section 28 of the Act. There is no'
a single line by way of statement of
objects or notes on the .lause to indi-
cate that 5 per cenf of the valuation
surplus was intended to be appropriat-
ed by Government, In fact, the terms
of the clause were that that portion
of the surplus wag to be utilised for
such purposes and in such manner as
the Central Government may direct
end the Supreme Court has held, quite
properly, that that did no! entitle the
Government to misappropriale  that
surplus to its own purpose. That is
so far as the Bill, as introduced, goes.

Then, in March 1958, there was a
debate on the motion that the Bill
be referred to a Select Committee.
Even during that debate lor relercnce
of the Bill to the Select Committee,
the then Finance Minister did not in-
dicate by one single word or sertence
tha! the in!cntion of the then clause
24 correspondsng to Section 28 of the
Act, as enacted, was to apppropriate §
per cont of the waluation surplus to
gencral revenues of the Central Gov-
ernment. I come next to the proceed-
ings before the Seclect Committee. The
Select Committee reported on  30th
April, 1856, but again, with no com-
ments whatsoever on  the original
clause 24, re-numbered by the Select
Committee as clause 28. However 1
find on going through the Select
Committee's report that two Members
of the Sclect Committee drew specific
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altention to this matler in a minute
of dissent ai page XVI of the report,
of which the relevant extract reads
as follows:

“Government have not indicat-
ed the purpose for which such
funds may be used. The surplus
would go on  increusing every
year”.

That is obvious, because as the life
insurance business of the Corporation
expands, the valuation surplus once
in two years or once in three years,
whatever be the period of valuation,
is a!so bound to expand. Consequent-
ly, 5 per cent of the valuation surplus
would be a very large and expanding
figure.

These two gentlemen say in
minute of dissent:—

their

“The surplus would go on in-
creasing every year, and there
could be no justification for ap-
propriating an increasing amount
every year for unknown purposes.
The only purpose for which such
appropriations might be rightly
used is the payment of dividend
on the capital employed by Gov-
ernment, and we recommend that
out of the wvaluation surplus, a
reasonable dividend should be
paid on the capital and the entire
balance should be utilised for
the benefit of policyholders™.

Even when an opportunity of that
kind was given in & minute of dissent
by two Members of the Select Com-

mittee, notwithstanding this clear
opportunity, Government did not
make clear what their intentions

were in the matter of the 5 per cent.
of valuation surplus that we are now
discussing. On the contrary, during
the clause-by-clause consideration of
the Bill as amended by the Select
Committee, speaking on clause 28,
Shri M. C. Shah, then speaking on
behalf of Government said that 5§ per
cent would go to the Corporation,
whicrh was a wverv distinct organisa-
tion from Government. In other
words even when Shri M, C. Shah
had the opportunity to Indicate clear-
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ly what was intended to be done with
this § per cent that might be disposed
of in such manner as the Government
might direct, he did not say that it
was intended to appropriate it for
Central Government revenues, He
said that the 5 per cent would go to
the corporation. I have got here an
extract from what he said. He said:

“The Bill provides...."”

—that is, the Bill as reported by the
Select Committee—

“..that 95 per cent of the sur-
plus should go to the policyholder
and 5 per cent to the corpora-
tion.".

There is not ome single word again
in Shri M. C. Shah's exposition of
this—following upon ‘e comments
made by those two gentlemen in a
minute of dissent, and following also
upon what they said during the
clause-by-clause debate,—there iz not
one word by the spokesman on be-
half of Government,—it was not at
that time the Finance Minister who
gave the reply, but it was Shri M. C.
Shah, and he too did not say,—that
the intention was something vague
or that it could be appropriated for
Government; he said on the contrary
and quite specifically, that the 5 per
eent would go to the corporation.

In view of all this, I am unable to
accept the statement of the hon.
Minister, and I suggest that Govern-
ment are now misleading the Hou-e to
the effect that this 5 per ceni was al-
ways intended to be appropriated by
Government. The facts are that Gov-
ernment had at np time indicated or
even hinted that they would appro-
priate the 5 per cent to their own use
and such intentions cannot now be In-
ferred,

Consequently, I think that the posi-
tion remains as stated by the Supreme
Court, namely that Government, in
appropriating this 5 per cent. were
actually committing misappropria-
tion; and it is no defence against mis-
appropriation to suggest that “It was
always my intention to appropriate
and, therefore, it is not a matter of
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criticism about this Bill,
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There are certain minor things
about which I do not think wvery
much time need Dbe taken. It is
agreed that Government had also
slipped up on another mafter. They
thought that they could not only
take this 5 per cent but they must
take the whole of it und leave the
corporation holding the baby of out.
standing liabilities of the premerger
companies. But the Supreme Court
held that out of this 5 per cent the
liabilities of the premerger companics
must first be paid.

Thus the main part of this Bill is
merely an atlempt by Government lo
mus’ead the House and the country
into the belief that they are now
legislating to put into the Act what
was always their intention, whereas
on the facts it seems to me to be
quite clear that the Supreme Court
was quite right in holding this to be
misappropriation. And [ think that
on grounds of public policy,, it
would be wrong to try now and lega-
lise this misappropriation by retros-
pective amendment of scction 28

As regards the new section 28A
sought to be introduced by clause 4,
here again, it is a question of prinei-
ple to consider whether the corpora-
tion and the Government can be trea.
ted in this particular respeet as if
they were one mnd the same thing,
and whether, for Instance, the pro-
fits arising out of general insurance
business which the corporation has
recently decided to undertake, belong
to the corporation to be used for the
main purpose of the corporation,
which is to go on and on developing
life insurance business in this country
until it covers as large a portion of
the population as it possibly can, or
whether Instead of that Government
are entitled, in so far as even gene-
ral insurance is concerned, to take
any part of that profit themselves
However, but in respect of this T
have no such criticism to make as
I have about the earlier propoesl;
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for here, mt any rate, Government
are making their intention quite clear
from the start, namely, that the pro-
fits of genecral insurance after making
appropriations for reserves and other
necessary provisions, ure proposed to
be appropriated to themselves.

But the main crux | must repeat is
in re.ation to clause 3 where, I think
that both on grounds of good policy
as well as on grounds of not mislead-
ing the public, Government are not
entitled,—at any rate, not retrospec-
tively—to regularise what virtually
wag misappropriation. But the real
question of principle is even wider
than a more question of this inten-
tion or that intention. When you have,
as you have in this country, the en-
tire life insurance business nationalis-
ed into one monopoly Corporation,
this Corporation is virtually a mutual
life mssurance society. It is virtu-
ally a society that belongs to the
policyholders. And it Government
have gdvanced some moneys for the
purpose of buying out the carlier life
insurers, then, quite properly, a cer-
tain amount of interest at the current
rate of borrowing by Government
might well be paid to Government,
but T doubt whether Government are
on principle, entitled to anything
more  than either repayment
of the money which they have invest-
e4 or the current rate of return on
those moneys. The rest of the surplus
ourht entirely to belong to the policy-
holders, either directly in terms of
investment in life insurance fund,
which could then be utilised for pay-
ment of bonuses to the policyholders
or for the purpose of strengthening
the general reserves of the corpora-
tion so that the corporation may un-
dertake 5 wider and ever wider fleld
of life insurance and a wider and
wider ¢hoice of life policies and
wvarious other types of Insurances con-
nected with the risks to life so that
the people of this country might bene-
fit in the way they were supposed to
benefit whepn the life inmmurance busi-
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ness was nationalised; or it should
belong indirectly to the totality of the
policyholders present as well ag fu-
ture, for the development and expan-
sion of life insurance business. 1
think, therefore, on principle too, in
other words, the principle that here
there is nothing more and nothing
less than a mutual life assurance so-
ciety, all its profits ought to be uscd
either directly for the benefit of the
existing policyholders by way of
bonuses or indirectly for the totality
of policyholders present as well as
future, for the development and ex-
pansion of life insurance business, If
one looks at it from that point of view
too, the proper thing is that thers
should be no question of Government
taking any part of the surplus except
a certain reasonable return at current
rates of interest on their own invest-
ment, until that investment itself can
be paid out by the corporation.

Therefore, on the main principle of
it, I am opposed to this Bill.

Shri Daji (Indore): This very
innocent-looking four-clause Bill is
really pregnant with the possibilities
of examining many points contained
in those four clauses.

1 need not cover the grounds al-
ready covered by my hon. friend Shri
N. Dandeker. The first point ig that
Government even while amending the
Act through this Bill are not making
things very clear. Even as regards
the 5 per cent to be disposcd of, it
seerms Government are even now not
either clear in their own mind or
they do not want to take the House
into confldence. The proper thing
would be to decide what we expect
the corporation to give to the Govern-
ment as sharcholders as return for
the capital invested etc. plus some-
thing which they consider necessary;
let Government make that position
clear so that we know what the in-
tentions of Government are in regard
to what portion the corporation has to
part with and what portlon can be
kept with the corporation for its own
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purposes. But 1 am afraig that, that

object has pot yet been achieved

through this Bill a!so.

When life insurance was nationa-
lised, we had many expectations, and
many promises had been made, But
we find that though nationalisation
has been beneficial in other respects,
yel, as regards the question of break-
ing up of the bureaucratic working of
the corporation, we have not been
able to make much headway. This
House and the people of the country
as well as the policyholders are en-
titled to ask some partinent questions.
Here is a corporation which is sup-
posed to service the policyholders’
policies and in that process earm &
surp'us which has to be allocated in
different ways. The policyholders
and the people are entitled to ask
Government why the working of the
corporation does not show the results
that we had expected of it It is true
that the business is going up. But
is the business going up as per the
targets? The reply i{s ‘No'. Year after
year, the targets are being kept lower,
or lesg ambitious, as the officials call
them, but even these less ambitious
targefs are not fulfilled. Of course, I
agree that there may have been diffi-
culties in the matter, ag the officers
them elves expressed before a com-
mittee of the House, as, for example,
the capacity of the people to save.
The people’s capacity to save has gone
down and that is boung to be reflected
in the working of the corporation, But
apart from that, we find certain very
important defects in the working of
the corporation.

For example, let us take the lapse-
ratio. One of the complaints against
the private companies was that they
inflated the business and showed false
business, But we find that the lapse-
ratio in 1963-64 was higher than that
in 1955 of the wvarious companies
taken together, the big ones, the small
ones, the good ones and the very bad
ones all taken together. Even then,
we find that the lapse-ratio in 1963-
84 was higher than that {in 1853,
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This shows that even now the old

pattern of working continues and per-

haps 1t 15 even worse.

We also find & very serious defect
in the whole administration. The
administration has become, is becom-
ing and is likely to become more and
more top-heavy. During the seven
years from 1957 to 1964, we find that
the top officials have increased in
number to the exient of 164 per cent,
whereas the number of lower cate-
gories of officers, such as the agents,
the development officers and persons
who actually go about and get busi-
ness has increased at comparatively
lesser rates. When the matter was
examined by the Public Undertakings
Commitiee, the Ministry and the offi-
cials were unable to give any satis-
factory explanation. At page 8 of
their report, the Public Undertakings
Committee have stated—

“It appears to the committee
that the increase in the number
of class I officers is very high.
Moreover, whereas in other cate-
gories, in earlier years, the num-
ber of officers has remaind more
or less at the level of the previ-
ous year and has even shown a
decline, in the case of class I
officers, it has been constantly
on the increase. The Committes
deprecate such disproportionate
rise in the number of class I
officers and the larger ratio ob-
talning between clasg 1 officers
and class TI and clase ITT officers
and recommend that the corpora-
tion should urgently review the
staff structure which seems to
have become top-heavy”™.

And this is not all; with all this top-
neavy administration and with all
these class 1 officers we find that the
servicing ls becoming worse every
day. Fven the figures nf complaints
received by the LIC office itself dis-
clored to the Committee very clearly
that the servicing of pollcles 1z ab-
solutely below par.

12 hrs.

Then the question arises, how does
the Corporation set about curtailing
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its expenses? With a rising army of
clags I officers and with decrease or
swagnation at the lower level, you
are not able Lo increase now ‘venues
of iusurance. For examp.e, the en-
tire scheme of rural insurance has
only been tinkered with. The idea
was to provide cheap policies to the
common man, very poor people, who
could avail themselves of the insu-
rance cover at very low premia, That
would be the meaning and purpose
of a nationalised insurance corpora-
tion. But no steps have been taken
in that regard. So callous has been the
ottitude of the Corpora‘ion to this as-
peet of the matter that the recommen-
dation of the Estimates Commitiee
made as long as 1961 for a review of
the premium rates, @ recommenda-
tion which was reiterated in 1963 and
has again been repeated by the Pub-
lic Undertakings Committee, still re-
mains unimp'emented. No step has
been taken to have a review of the
premium rates, the old rates continue,
even though evidently the mortality
rate hos decreased and all those
thingg ore there After gll, a nationa-
lised insurance corporation cannot
function like a callous bania shop.
The whole purpose of such a life in-
surance corporation is to  serve
policyholders and service their poli-
cies with a view to see that
the burden on them |Is decreased.
It cannot operate like a private com-
pany whose motive is to earn nore and
more profit. But in this respect, the
Corporation has violated the direction
of two committees of this House.

Then again, just see how bureau-
cratic is the functioning of the whole
machinery. There s the Reserve Bank
which is a government |Institution.
There s the corporation which is a
public sector concern. But the securit-
fe; which the Corporation has to pur-
chase from the Reserve Bank, at Gov-
ernment level, every month, every
week, every two or three days, have
to be purchased througch brokers!
When we asked the LIC why this
ahould be so, why it is not possible to

telephone direct from the Heserve
Bank, the reply given to the Com-
mittee was that the Reserve Bank in-
sisted that the purchase should be
made through brokers, that it would
not sell securities except through brok-
ers, Why should such procedures
be employed taking away a big slice
of money? Those who know the
operation of buying and selling shares
know that there is a considerable
amount of brokerage involved in
these transactions, When the Com-
mittee asked the management the per-
tinenL question as lo what was  the
tolal brokerage paid thereby, they
were unable to give a reply; they said
that no separate account of brokerage
paid on this account was kept, it was
included in the price of the securities.
But for certain lakhs of rupees would
be going away on this account. Can
we not see that this purchase is effec-
ted between these two government in-
stitutions direct instead of through the
agency of a third party, thereby saving
money in the process?

Then the whole question of agenis
is there. This was examined by the
previous Committee and by this Com-
mittee also. The whole system of
benami agenis has been criticised. It
has again and again been referred to.
There is absolulely no training pro-
gramme for the agents, There are no
regulations ning recruit of
agents; though the Act provides for it,
we have not been able io provide for
anything.

Therefore, the work of mopping in-
surance is bound to lag behind, be-
cause agents are the persopg whor
have to go round and collect business
and unless their functioning is made
widespread and more effective, business
will certainly go down.

On the one hand we (110 this. On
the other, we find that the Corpora-
tion has already imported some auto-
matic machines, The spare partg for
such machines have also to be imported
continuously, These are very costly

purchase these securities over the

involving considerable:
foreign exchange. Two have already
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been imported; | lcarn more are going
to be imported. This will result in
displacing several clerks, Each
machine is going to displace more than
a few hundreds o. clerks in each de-
partment, 1 am told one computor
will displace all the clerks employed
in gix rooms.

Dr. M. 8, Aney (Nagpur): Have
got trained men to do the work pro-
perly?

Shri Dajl: We are running it already,
The point is that this will throw out a
considerable number of people, Is it
the policy of Government to encourage
public scctor tp introduce such auto-
matic machines which displace a large
number of labour when there is al-
ready s0 much unemployment, when
so many educated are unemployed? Is
ther¢ pot an absolute need to have
labour-intensive methods in this res-
pect? [s the policy of importing auto-
matic machineg not draining our al-
ready depleted forcign exchange? 1s
it wise to allow this continuing drain
on our slender foreign exchange re-
sources? The Government and the
Corporation are shutting their eyes to
this aspect of the matter,

Let us go to another malter. Sec.
49(G) of the original Act makes it
incumbent on the Corporation to con-
stitute policyholders, councils so that
the policyholders could have their say
in the working of the corporation.
What are their views as to the dis-
posal of the surplus, as to the distri-
bution of bonus and so on? Afte= A1l
they are the real masters of the Cor-
poration, Therefore, the Act provid-
ed for ascertainment of their views on
these matters. But from 1956 to 1965,
they have not constituted such coun-
cils anywhere, not even in one zone,
region or city, The explanation given
#0 us was that they thought jt was not
necessary to have a ssparate policy-
holders' council, the advisory com-
mittee was there, When their atten-
tion was drawn to the mandatory
character of sec. 40(G). they said that
they did not think it was a
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provision, but now that the Comnul-

tee hag held this view, they would

ronstitute such couneils.  *fler nine

years they are now Uiuking of consli-

tulion of policyholders councils.

This matter is very germane to the
Bill because the policyholders' council
could have been consulted as to their
views on this question of the disposal
of the 5 per cent surplus, If we had
the benefit of their views, Parliament
would have been the wiser for it
Therelore, the Act itself provided for
it, But the Corporation has not so
far acted on that provision.

Therefore, I say the Corporalion
today ig being worked in a very
bureaucralic manner which is going to
affect adversely both the return teo
government and the return to the
policyholders,

When considering the question of
surplus, it ig very pertinent to ask
whether Governmen{ had taken cog-
nisance of another matter, In 1839, the
Secretary in the Finance Depariment
hag suggested that the renewal ex-
pense ratio of the Corporation should
be and could be cut down to 8 por
cent. But even today, ii is 12.8 per
cent and is continuing to  increasc
every year, despite the fact that the
target was P per cent. So this js the
way they are proceeding about the
matter and treating the recommenda-
tiong of commitieey of this House.

Now they have come forward with
a perfunctory Bill just to get over a
Supreme Court Judgment. It would
have been much better if Govern-
ment had considered all these aspects
of the working of the Corporation so
a5 to increase efciency of serviee both
in the interest of policyholders and in
the interest of the country at large.

Shri Subbaraman (Madurai): Mr.
Deputy-Speaker, as pointed by  the
Minister, the amendment is a very
simple one. We all know the inten-
tion of Government when they
brought forward Life Insurance Cor-
poration Bill which was passed by
this House. It was with the object
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of preventing privale jnsurance com-
panies from ytilising the funds for
their own benefit and of making the
institution of insurance serve the best
interests of policyholders. It is men-
tioned in the Act that 85 per cent of
the surplug should go to the benefit of
the policyholders, as against g smaller
percentage which was the rule with
private insurance companies. Five
per cent can be utilised for such pur-
poses and in such manner as Govern-
ment thinks fit, It is only owing to
some technica)l and legal difficulty that
the amendment has been brought now.
Even now Government utilises five
per cent of the surplus for the bene.
fit of the genera] public. The idea
now, is that Government may take it
to general revenue It is quite proper
that we accept this amendment.

Another amendment is this. If LIC
does any general business, the whole
profit should go to the revenues of
the Government. That also ig  quite
welcome.

Ag already pointed out by a friend
on the other side, Government intends
to mechanise g certain portion of the
work, When they do so, they should
take proper care 10 see that the staff
or workers engaged there are not
thrown out of employment. Unless
they find altermative work for them,
they should not rush in to mechanise.

oft sifwic srw dewr (FrT) CI9-
s wgvE, A1 gdnea e o g,
& gw fat #7ar §, wife ga #
forar & fir ofw ooz ¥afrg mmr & amy
& wwar & ar b & v 3, A g
o T o Y ey a@ § & qy o
aciz firs wTw a7 & fer o
T qF AT AT AT O 9T
&2 whafed & P wd fear s
qr T ¥ wrw ¥ ok fww aEw, At
o w1 ey gefr, @fer A oAt F
wrf st gy fear an &1 wean g
fie gu wr sty fear amar
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Shri M. L. Jadhav (Malegaor': |
rise to gupport the measure before the
House.

It is my experience that LIC i3 do-
ing very good work. It was the best
step taken by Government to nationa-
lise life insurance, There were g num-
ber of companies functioning in India
which were doing this work, and in
some of them there were malpractices.
These malpractices were stopped and
the quality of the businesg was im-
provad, and the business was also in-
creased and brought to a very good
level. In that light I feel that the
naticnalisation of life insurance was
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the best thing that was done by Gov-
ernment,

I find that life insurance has reach-
ed the end of villages, There are quite
a number of villages where the whole
community has taken to life insuran-
ce, and every headman in the village
hag insured himself.

Shri Sham Lal Saraf: I5 it only the
bheadmen?

Shri ML L. Jadhav: 1 am talking of
the head of the fumily, not the head-
man in the village. Supposing there
are 100 families in a village, every
head of the [amily, the senior member
of the family is insured, Such wil-
lages are there in large numbers in
Maharashtra, in my State. I am there-
fore, commending the work of the LIC.

A complaint has been made that the
staff is not adequately paid. The LIC
scales, [ find ,are far betier than even
Government scales, There is no com-
plaint about the bonus or other pay-
ments made to the LIC employees.
The LIC has taken to general insu-
rance business alsp and It is a good
augury., Certain companles are now
doing genera] insurance business but
there are some malpractices in some
of them; claims are not paid in time
or not at all paid, In some cases
there are court decrees but these court
decress are not satisfled. So, it 1
better that the LIC should do this
business along with the other private
companies and step by step it should
ncrease its business,

A charge had been made that govern-
ment was misappropriating to the ex-
tent of five per cent; this was being
done for a number of years. Because
a technical objection was raised by the
Supreme Court, the government had
come forward with this to legalise the
defect pointed out by the Judges. But
this five per cent ig taken out after
satisfying all the other liabilities. It
cannot be called misappropriation.
Then the State has nationalised life
jmsurnace, it is entitled to take ower

five per cent and this five per cent is.
bound to be utilised for national in-
teresis because it is a democratic and
welfare State. There is nothing
wrong in this, This is a gimple Bu
which provides for overcoming cer-
tsﬂln technicalities and so I support this

1

Shrl Bonavane (Pandharpur): I
agree with my previous speaker that
the LIC is doing good work and the
step to nationalise it was in the right
direction, Life insurance hag made
progress since then and they have
their own buildings at the HQ, at the
branch offices, zonal offices they are
magnificicnt buildings,

The motive and object of life in-
surance is (o provide insurance in the
event of desth of the insurer. Ii is
spreading even to rural areas, But
the LIC has not paid attention to some
of the vital aspects of the insurers.
It has not so far thougth of reducing
the premium, which is overdue now.
The money that goes to the LIC by
way of premium is so huge that mag-
nificient buildings are built oui of the
interest and investments of the in-—
surers but the insurers have oot been
given any benefii, I am an insurer
myself and 1 have two policies of Rs.

5000 each. For a long time mnow,
there has been no revision of the
rate of premium,

Another point is this, You see

huge and magnificient buildings and
air-conditioned offices, huge salarics
for officers and fleld workers; the
agenis also get huge recurring com-
missions, But a person who insures
say, for Rs, 1,000 gety Rs, 14 or Rs
1250 per year as bonus. This is a
small and meagre amount {n compari-
son to the invesiments in other fields.
The only thing that it does ia the
guarantee in the event of death you
will get the money, All fhe same the
longevity has increased and in face of
that the LIC has not taken any step
to increase bonus or reduce the rate
of premium or to extend medicil
facilities. Even if an insurer ir
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il] nobody cares for his health, the
LIC comes inlo the picture only when
he divs. It is in the interest of the
LIC itaclf that the man who has an in-
surance policy should be cared for and
looked after medically, No such thing
is done now. In this social aspect
ihe LIC has miserably failed and they
have taken no steps in this direction.
1 hope the LIC and the Finance
Ministry will look into these aspects.

compliment
managers

With these remarks, I
the field workers and the
for doing an excellent job, 1 also feel
that there should be the factor of
«<ompetition. Let the Corporation
take to general insurance along with
‘the other private companies, and not
have a monopoly of it, so that those
people will be on their toes and the
service would also improve and all
other things such as the rate of pre-
mium, the rate of bonus and other
farcilities would also improve,

With these words, 1 thank you for
the opportunity you gave me to speak
a few words on this Bill,

Bhri 8. M, Banerjee (Kanpur): Mr.
Deputy-Speaker, Sir, I support my
hon, friend Shri Daji and the sugges-
tions made by him, I must take this
opportunity to bring before this House
the most vital and burning question
before the insurance empluyees,
namely, the automation which is beirg
introduced in the LIC. When I say
automation, I mean *he intruduc-
tion of electronic computers which are
generally known in the under-develop-
e¢d countries as man-eaters. This has
‘been opposed by life jnsurance em-
ployees whether they belong to my
own organisation or any other organi-
sation,

[Sums SomavanE in the Chair.]
12.32 hrs.

1 oppose the introduction of auto-
mation on three grounds, Firsi,
in regard to the electronic computers,
wo gre getting second-hand ones from
Eszo, ‘The history behind this mave
is that a team, said to be an expert

L.1.C. {Amdt.)
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tesm, from the Life Insurance Corpo-
ration visited the States; they were
so much impressed to sec these elec-
tronic compulers in the United Staies
that they returned (o India and sub-
mitied to the Board that we should
huve such compulers immediately.
This would create not only unemploy-
ment but morg centralisation in the
Life Insurance Corporation's activi-
ties. Today, if you want to take the
activities of this Corporation to the
flelds, especially in g country where
more than 80 per cent of the popula-
tion is rural, we should have complete
decentralisation, When a dclegation
of the All-India  Insurance Em-
ployees' Association met the hon
Finance Minister, they pleaded before
him that today there should be more
of deccntralisation. Closing the sub-
offices or the branch offices will not
gwve any relict to the policy-holders.
After gll, what is our function and
what is our aim? The aim is to sce
that we ensure the maximum amount
of security to all the policy-holders
and that the policy-holders should
come nearer the Corporation; that
there should be expeditious settlement
o their dues and that the policy-hold-
ers should be extremely contented.
Now, what is going to nuppen ufter
the introduction of these electronic
cemputers? The policy-holders will
go far from the Life Insurance Cor-
puration because they will mot be
able to get loans gnd other thiugs
from those small branch offices. The
Branch Managers also will not have
any powers as such and the policy-
holders has to go everytime either to
the Divisional Office or the Zonal Office
for getting loang etc,

Now, it is generally said that with
the introduction of electronic 'com-
puters the Life Insurance Corpora-
tion is golng to increase Its eff-
ciency. According to many, the Life
Insurance Corporation requires more
efficient functioning. That is sdmit-
ted. Both the policy-holders and
those who are not insured say 5o
Though I sgree that the Life Insurance
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Corporation has improved a lot, still,
1 feel that it requires more efficient
functioning.

So, what 1 feel js that on three
points I have to oppose the automa-
tion. First, this is not going to serve
the desired aim of the Life Insu-
rance Corporation. This is not going
to improve efficiency &8s we think,
because I know the history of the in-
troduction of the Hollerith machine;
its history is before us. How did it
improve efficiency? It simply elimi-
nated labour, or the workers or the
employees, and resulted in mass re-
trenchment in the Audit Department.
Also, the figures worked out by the
Hollerith machine are full of mis-
iakes. I know that the provident fund
receipts which were tabulated by the
machine ang circulated to the defence
and other employees were full of
mistakes; the figures as tabulated were
full of mistakes. Now, they have
decided that some other machine
should be introduced to rectify the
mistakes and to bring out the figures
quickly and correctly. Yet, these
electronic computers are likely to be
introduced in India for improving the
efficiency in the Life Insurance Cor-
poration.

One other point is that there will be
no gpare-parts available in India and
so I am sure the computers will be
allowed to rusy after some time.
This is the brainwave of some officers
who came back from the United
States; they gave a rcport that a job
whrich is dong here by 4,000 employees
is done hardly by 18 to 17 employees
in the United States. So, we want to
convert our country, so to say, to one
like the United States, without crea-
ting favourable conditions, without
glving any protection against wun-
employment, and are introducing this
machine.

Then, after this is centralised, after
the introduction of the electronic com-
puters, the policy-holder will be far
from the Life Insurance Corporation

ang that will be a setback in getting
the Life Insurance Corporation to the
policy-holders in the rural areas.

The second point is that this is
going to result in mass-scale retrench-
ment. Though an assurance has
been given by the hon. Finance Minis-
ter—I congratulate him for that—I
wonder how it can be avoided in the
years to come. After all, wherever
rationalisation has been implemented,
and wherever intensification of work-
load or any other labour-saving de-
vice hag been employed, that has re-
sulted in mass retrenchment and mass-
scale transfer or down-grading. That
is the reason why the All-India Insu-
rance Employees' Association has
started a countrywide agitation
against the introduction of automation
by the employment of electronjc com=-
puters. I support their movement
only because I am convinced that this
is a wrong step. This is not correct
thinking. We cannot copy a particu-
lar country, which s far advanced,
only in the matter of life insurance.
It efficiency can be improved, it is
a two-way traffic. Let the LIC also
improve its working in many way3.
We are boosting up our business, but
then I am told that the figures are
generally inflated. It requires investi-
gation ag to whether these figures are
correctly arrived at or are inflated
figures, just to convince the people
that the LIC is having an increased
business much more than what was
obtained in the previous year or in
the year 1863

So, I demand in this House that all
action regarding the introduction of
thi; machine should be stayed. This
question should be properly discussed
with the employees’ organisations and
thrashed out once and for all, and if
it has to be implemented, it should
be implemented not without the con-
sent of the employees but with the
consent of the emplovees. I am sure
the hon, Finance Minister or Shri
Bhagat who is here must have refer-
red this question once again to the
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pew Chairman of the Life Insurance
Corporation, and I hope he will apply
his mind and see that thig ig not im-
plemented.

I was tolq the other day that this
is automation witlrout tears. The
same thing was sald when rationa-
lisation was introduced in the textile
industry. I am not opposed to ratio-
nalisation provided it is done in the
correct manner. We were told by
the then Chief Minister, of Uttar Pra-
desh, Dr. Sampurnanand, that thore
would be rationalisation
tears. Unfortunately, there ‘was
no rationalisation but therg were
only tears. That is what happeneq in
Uttar Pradesh. So, 1 would ask the
hon, Finance Minister tp reconsider
this matter. This requires re-thinking.

L.I.C. (Amdt.)
Bill

Mr. Chalrman: The hon Member's
time is up.

Shri 8 M. Baneries: One minute
more and I have done. The next
point is about having more and more
LIC buildings. They are wonderf{ul
buildings in Calcutta and Madras. If
we see those buildings, we feel we arc
in America, in New York. They are
sky-scrapers. Because the LIC can-
not expand, so it is going up! 14
storeys, 15 storeys and so on and it is
going to touch the sky after a few
Years.

Bhri B. R, Bhagat: It is a good sign.

8hri 3. M. Bamerjee: Yes, but at
what cost? There should be a proper
enquiry into this whole affair. What
ig the money spent on the big multi-
storeyed building in Mount Road,
Madras and what is the moncy being
earned from that building? Tenants
eannot go there.

An hon. Member: Why not?

Bhri S. M, Banerjee: 1 reque;t you
to elimb 14 gstoreys without a  Lift
and you will know it!

When all these huge buildings are
being built, there are no quarters for
the LIC emplovees. So, I would re-
Quest the minister to see that some-
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thing is being done to the employees

also.,

With these remarks, I request hiox
to reply to my questions.

w1 Fo qo faiiad) (aEtz) : fiet
Yo, & fgdl & w e quer s,
Hiex ¥ qre oF yordE & P g
¥ qF "t 7§ @ € sEmem
T

oft fira mreraw (aFid) o faen
il § § Fam 7g Hifsmnr

Shrl U. M. Trivedi: This judgment
is with reference to this particular
amendment brought before the House.
This attitude of government of tax-
ing people by the backdoor is a very
novel method not oblaining in any
democralic  country. There  are
methods of taxation—Finance Bi'ls are
presented, people know what particu-
lar taxation will be levicq and they
can approve or disapprove of the
measures. Year after year when the
budget is presented, there is a financial
statement in which all the expendi-
ture and jncome are included and
demandg are placed before the House.
But this method does not find favour
with our government. Why should
they fight shy of this proposition that
they must tax the LIC, if they w0
want? There is income-lax corpnra-
tion tax ang on the top of it, js this
backdoor policy of swallowing § per
cent of the profits.. . .

Shri B. B. Bhagat: Swallowing?

Shri U. M. Trivedl: What clsc? 1
will use the word “misappropriating™
which was used by Mr. Dandcker, 1f
you are pleased wth it. Should the
government be allowed to take away
5 per cent of the profits of the LIC?
Was that the purpose for which the
LIC Act was passed? Section 28 of
the Act says:

“If as a result of any investiga-

tion undertaken by the Corpora-
tion under section 26 gny surplus
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emerges, not less than 95 per
cent of such surplus shall be al-
located or reserved for the policy-
holders. .. ."

It does not say *“not more than”,
but it says “noi less than". Who pre-
vented the government from contri-
buting everything for the use of the
policyholders? Ngbody, If the gov-
ernment actually wanted to do some
good to the icyholder, it could
have reduceg the premium. Why tax
the people by way of larger premium
and then swallow their money? This
proposition canhot go down my
throat.

It is not possible for us to approve
of this backdoor taxation. Govern-
ment wants to take 5 per cent of the
total income into the Consolidated
Fund of India. That is why it I=
treatsd as o money Bill and the re-
commendation of the President under
article 117 is apppended to this Bill.
If it is g Money Bill, it ought to have
come before this House when the
budget was presented. Not only that.
You are giving retrospective cffect to
it. Al retro-active laws are hateful
laws, whether they are meant for
providing penalty or taking away
vested rights or taxing people. Every
retro-active Jegisiation is abhorred,
but somehow or other the present
method of taxing the people with
retro-active effect has taken root, sven
though the Law Minister may not
agree and the Supreme Court may not
agree. The Supreme Court haq said
in so many words that this "vag never
the intention of the LIC Aet. 1t
the government does not want to bow
to the interpretation put upon it by
the highest judiclary....

Shri B, R. Bhagat: We are bowing
to it.

Shri U, M. Trivedi: You are bow-
ing to it and taking advantage of it
you want to nullify the verv interpre-
tation which has been obtained by
the appeal filed by the LIC. The
LIC, ie., Government of India sought

the interpretation of the Supreme
Court and the Supreme Court said,
“Yes; Mr. Oak is right”. The inter-
pretation put upon it is that this
money Wag néver meant to be utilised
by the government as and how It liked
and it should be only utilised for the
purposes for which the preamble to
the Act mentions. Nowhere in the
preamble is there 5 provision that the
government wants to make money out
of the LIC. Poor men, who are not
liable to any income-tax, who save
their hard-earned money, which will
g0 back to them under the provisions
of the LIC Act, are being taxed to
the extent of 5 per cent. Even the
hard-hearted Finance Ministry will
realise that money cannot be taken
by the backdoor from the public In
such g manner. It is 5 perniciens
principle and not only the Finance
Ministry, but the whole House must
be watchful about jt. Is it proper and
democratic for a government to levy
a tax of this tvpe and take away
monev which belongs to the policy
holders? Tt is not the money which
is being collected fromn the publie at
large, but money resliseq from a par-
ticular section of the public, who have
been deprived of their right tp go to
any other life insurer, because there
is monopoly of life insurance by the

government. Is this not leading our
try to a polistic State or a
dictatorial State by the hackdoor?

We must be very watchful about this.
It may sound Wvery nice tn sume
people with curious ideas of socialistie
pattern of society. I for one sug-
gest that this is not socialism. Taking
away public money by thig method s
not a soclalist method. Socialistic
pattern means:

pm o e ared fg

It on that principle you take and give
for the benefit of the country, then it
will be socialism. But this ix not
socialism—taking away money collec-
ted from the people.

Mr. Chafrman: The hon. member
ls exhausting hi; time on this one



§765 L.1.C. (Amdt) BHADRA 24, 1887 (SAKA) L.1.C. (Amdt) 5766
Bill Bil

point. He may come to other points poses of waluation by s 43
also. H of the Life Insurance Corporation
Act read with Notification No,
Shri U. M. Trivedi: This is the GSR 734 dated August 23, 1934
point which is to be stressed. We That meaning is also apparent
would have got 3 hours, but we did from s. 26 of the Life Insurance
bot presg it. No time.limit has been Corporation Act quoted above.
ed. Indeed, the two sectiong are In-
timately connected. Under s. 28

the gurplus which results {rom sn

The Deputy Minister in the Mins- i e . )
Finance (Shri Rameshwar sctuarial investigation is 1o be
w { disposed of by allocating not less

Sahu): The time allotted is only one than 85 per pant of the surpive

hour and it is already owver. for the policy-halders of the Cot-
poration. The Corporation has v

Mr. Chafrman: Let us watch the own fund to which all reccipts
progress. He has hammered that one must be credited and from which
point too much. all payments must be made (s. 24).

95 per cent or more of the sur-

plus is held in that fund on

Shri U. M. Trivedi: I have ham- account of the policy-holders. The
mered it so much because sometimes balance of the surplus. the section
our Finance Ministry may alse open says, ‘may’ be utilised for such

its eyes, it you repest the arguments purposes and in such manner as
twice, and look into them. Sk.- this the Central Government ‘may’
is what the Supreme Court says: determine. We were told at the

hearing that there Is no special

“Since the business of the In-
surance Company merged in {hat
of the Corporation, no separaie
valuetion of its business was done.
‘The Corporation as g person sub-
stituted, did business, anq had
actuarial surplus and the amounts
were thus payable from that
actuarial surpjus.

The argument that s. 28 pre-
cluded the discharge of this lia-
bility and must be regarded either
expressly or implirdlr to bar re-
covery may now be considerec.
In fact, that was the only argu-
meni{ which was pressed upon us
on behalf of the Corporation by
Mr, Sctalvad * * * * It was con-
tended by Mr. Sctalvad that the
word ‘surplus’ here has the same
meaning as the surplus in s 26
and the High Court was in error
in giving it an extended meaning.
We pt this arg t. The
word ‘surplus’ here has the
technical meaning which arises
from the Insurance Act which

. is made applicable for pur-

1301 (Ai) LSD—8.

direction of the Central Govern-
ment disposing of the entire balan-
ce. If this is the case the surplus
woulq be gvailable for payment
of deposits contingent upon there
being surplus. We were, however,
told that the Life Insurance Cor-
poration hands over its balance
to the Central Government.”

Now, this is what had continued
from the wvery beginning of the Cor-
poration. We may a5 well say, as
Shri Dandeker pul it, this misappro-
priation hod continued for long. Now
they want to justify that, what the
rourt said was not justified. 1 should
say that it iv high time we realised
thet we should not go against a
proper, lcgitimate and  legal inter-
pretation of a partlicular clause or
particular sections of a Bill. This is
nat the first occasion thay this has
happened. This has  happened over
and over @again. This Parliament
being the watchdog of the rights of
the citizens, it is very necessary that
this interpretation which has been
put by the Supreme Cour! must be
accepted. If the Government think
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shat it is necessary to take this 5 per
ceny or whatever is saved and they
want to utilise it, let them bring
forward a regular bil] of taxation or
make a provision in the Finance Bill
by virtue of which they may take gway
the hard-earned money of the people.

Shri Sham Lal Saraf: Mr. Chairman,
Sir, 1 have always welcomed the
nationalisation of life insurance.
While the Life Insurance Corpora-
tion has functioned very well, ceriain
things have come to light about which
1 would request the hon. Minister to
pay special attention.

Sir, while private insurance com-
panies were handling this business, a
number of things were prevalent n
those days some of which were correct
and some incorrect. One was the
clandestine manner in which the com-
missions earned were distributed by
known and wunknown agents and
others. I may submit that certain
things are discernible even among the
staff, particularly the fleld staff, of the
Life Insurance Corporation today, to-
wards which T would like to draw the
attention of the hon, Minister.

Secondly, in regard to the services
rendered to poliey-holders, though
they have improved In a number of
‘ways, even now complaints are there,
‘Where speedy disposal of cases is
needed. particularly in fatal casey of
insureq persons, the payment is not
fortheoming. T have come to know of
8 number of instances where the

business such as insurance business is
a welcome thing from another point
of view also, because the Govern-
ment is able to utilise the funds for
industrial and other Developmental
purposes. That is the correct thing
1o do and we all welcome it. But the
peint that Shri Trivedi hag made out
is something to which T would like to
draw the attention of the Government,
The point is whether under the law,
even after this Bill is passed, it would
be permissible, under the Constitu~
tion. When we have set up this Insu-
rance Corporation for providing cer-
tain facilitieg for the insuring publie,
without declaring it as a sort of tax
or revenue that would accrue to the
Government, to draw its surplus, in
whatever way it may be, ang appro-
priate it to the Consolidated Fund of
the country. I do not know whether
from that point of view the Minister
of Law has examineq it or not.

Shri Jaganatha Rae (Nowrangpur):
We have examined it.

Shri Sham Lal Saraf: If it has not
been examined, my first feeling is
that we should pay attention to the
point that has been raised by Shrl
Trivedi. 1 would be very happy if the
hon. Minister, while replying to the
debate, will clearly say, if there is any
doubt in that quarter or has been
done away with.

Another thing is the point that Shri
Banerjee has made. 1 want that we
encourage trade union movements.
The Government has recognised the
Insurance Corporation organisation of

people had to face har and
suffering in a number of ways and
even then they could not get the
money at the proper time,

Thirdly, ag far as the Tnsurance
Corporation is concerned. my hon.
friend. Shri Trivedl has made out &
very importany; and cogent polnt. As
far as 1 can understand, the setting
up of such bodies as the Insurance
Corporation or the nationalisation of

ployees. Then it becomes incum-
bent upon the Government that when
they resort to automation or mechani-
sation in certain respects—certainly 1
welecome such steps because without
them we will not be able to come
up fo the standards of efficiency of
othey countries—to see that the re-
presentatives of the respective trade
unions are also taken into confidence
angd they are also consulted.  Their
views on the steps that arg to be
taken, which may be to the ultimate
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efficiency of the Corporation, should
alsp be given due consideration.

Keeping al] these things in view, 1
personally welcome this measure.
Before I conclude I want to say one
more thing angd that is about the pre-
mium which ig being so much talked
about in the country. The life span
of the insured |g increasing. It has
been corroborated by the Health
Ministry reports also. Therefore, the
time is ripe when some atlention is
paid to revising the scales of premium
that js prevalent today, particularly in
respect of the long-term policies.

Keeping in view all these points and
the points raised by other hon. Mem-
bers, 1 support this Bill in the hope
it we will get proper explanations
1o the pointg that we have raised.

Dr. M. 8. Aney: Mr. Chairman, Sir,
1 thank you for giving me some lime
10 express my views on this measure.
1 was one of those who, when the
idea of nationalising insurance com-
panies was brought, were very suspi-
cious about the wisdom of such a step.
Because, 1 had thought thag the life
insurance business will prosper faster
it the private companies are allow-
ed to function as before: and if a
public sector corporation is created
and insurance is nationalised, proba-
bly it may not expand in the manner
it ought to expand. But, in course
of time, it seems to me that the work-
ing of the LIC has progressed and my
apprehension that it may not come up
1o expectations has proved false. I
am glad thay it hag taken place that
way.

13 hrs,

The second point ig the lega) point
which my hon, friend, Shri Trivedi
has raised. He has actually quoted
from the judgment of the Supreme
Court which shows that the action of
the Government In appropriatling sur-
plus to their advantage is very ques-
tionable under the law as it is today.
In fact. it has ruled that Government
has no authoritv te do it. This is not
the the first time that we have noticed
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that whenever thg Supreme
gives a judgment which goes against
the Government, instead of coming
forward to mccept the judgment like
ordinary law-abiding citizens, they
try to get round it. Suppose the ori-
ginal intention of the Government in
bringing forward a Bil] is not upheld

by the Supreme Court, they imme-
diately come forward with another
Bill to  nullify the decision of
the Supreme Court. This is

not the way in which a democracy
should function. Real democracy de-
pends upon the recognition of the
authority of the Supreme Court and
the upholding of ita declsions. Gov-
ernment should always show respect
to the judiciary. That is the point of
view from which the Government
should lonk at the judgments of the
Supreme Court and not from the point
of view of soma immediate advan-
tage or benefit. After all they are
the custodians of the Constitution. Tt
is a dangerous idea for the Govern=-
ment of India to accqgpy the Constitn-
tion whenever it is convenient and
amend it whenever it is inconvenient,
If that is the spirit of the Govern=
ment, there may be anarchist forces
which will make the position very
difficult. Therefore, I want the Gov-
ernment to consider this question from
the larger and broader point of view.

Govern-
Year

‘There is one more point.
ment have embarked on Five
Plans for the development of the
country. One of the objecte of the
Government is that unemployment
should be reduced as quickly ae possi-
ble. Therefore. before undertaking any
project they must always take into
consideration whether that particular
measure is likely to promote that
particular abject or not. I quite un-
derstand that in this age of automa-
tion and mechanisation of fIndustries
lese and less people will be emploved
and a large number of people will
become surplus. But Government
should consider whether they are in
a position to make proper arrange-
ments for their re-employment, Other.
wise, they should mnot rush in  with
mechanisation. From that point of
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view, the remarks that have been
made by Shri Banerjee and others are
very pertinent. Government should
not merely allow them to be a matter
of record. They will have to give
very serioug consideration to that as=
pect before they can go in for mecha-
nisation. I hear that even machines
duv not work properly, but I do not
wsnt to go into that at this stage.
After meking these few suggestions
on this particular matter, I support
this Bill.

Shri Indrajit Gupta: Mr. Chairman
[ thank you for giving me a few minu-
tes. While listening to the course of
the debate, I felt that I must add my
voice to the criticism which has been
voiced, from this side of the House
mainly, to this amending Bill.

The legal aspect has, of course, been
dealt with by my hon. friend, Shri Tri-
vedl, and ] do not wish to repest that
point again. I think he has quite effec-
tively challenged the legal basis for
the Statement of Objects ang Reasons
which has been attached to the Bill
Because, if an amendment were Lo be
made at all, it should have been
brought forward to section 9 of the
Act. The amendment which the Gov-
ernment should have brought forward,
it at all they wanted it. should have
been to section 9 of the Aet. Tt im-
plies that there is some restriction on
using the general life insurance funds
for meeting certain  other liabilities
which have devolved on the Corpora-
tion. It is not a correct method fo
bring forward an amendment to this
particular section 28 and thereby, as
some other friends have said, to at-
tempt as an afterthought—1 would not
use the term ‘back door' because it i3
being done in Parliament; but certain-
ly as an afterthought—to appropriate
or misappropriate these 5 per cent
surplus which will remain after the
actuarial valuation to the Consolidat-
ed Fund of India. Here I am inclined
lc support the amendment which has
been tabled by Shri Dandecker. T do

not know whether he has formally
moved it or not

Shri N. Dandeker: It' will come dur-
ing the clause by clause considerstion.

Shri Indrajit Gupta; The proposed
amendment by him is quite acceptable,
It says that on Page 2, lines 10 angd 11
the words “paid to the Central Gove
ernment or if that Government so
directs” be omitted. Then it will mean
that the remainder shall be utilized for
such purposes and in such manner as
the Government may determine,

Shri B. R. Bhagat:
should not be there.

So, the Bill

Shri Indrajit Gapta:' 1 have a'ready
said that if you want an amendment
it should be to section 8 and noi to
section 28.

The Minister of Finance (Shri T. T.
Krishnamachari): That amendment is
negative in character,

Shri Fndrajit Gupta: Apart from
the question that this 5 per cent should
accrue to the policyholders—! have no
objection if the Government does that
—the point that I want specifically to
urge upon Government with all
my conviction, and for which 1 have
asked for some time of the House, is,
if any surplug is available, why should
it not be earmarked for paying bonus
to the employees of the LIC. 1 would
request the Finance Minister to con-
sider one point. Under section 32 of
the Payment of Bonus Bill which has
been passed by this House, the LIC
has been specifically, ang in my opin=-
fon thoroughly unjustifiably excluded
from the provisions of that Bill. Sec-
tion 20 of the Payment of Bonue Bill
deals with public sector establigh=
ments which compete with the private
sector. Now that the LIC has taken
the decizion to go in for general in-
surance business it ceases to be a non-
competitive institution and it becomes
an institution competing with the pri=
vate sector, at least to the extent to
which it is doing general lnsurnnce
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business. Section 20 of the Payment
of Bonus Bill sayg that if the income
accruing to that establishment from
such business which competes with
the private sector is not less than 20
per cent of its total income, then those
employees of that concern must be
liable to receive bonus under that Bill
Despite this, under the provisions of
section 32, the LIC as u whole has been
given blanket exemption from the pro-
visions of that Bill. I consider this to
bs a very unjustifiable measure and
the only result of it will be that it
will increase discontent and unrest
among the LIC employees to a great
extent. | would recall to the Minister
that even in that Payment of Bonus
Bill there is a provision under section
34 which says that notwithstanding
everything else in that Bill there is
nothing to prevent an agreement being
voluntarily entered into by the em-
ployers and emplyees in an establish-
ment which can provide for payment
of some bonus. There is nothing to pre-
wvent it there. Therefore I would zay
that if a surplus is found available
after the actuarial valuation, let the
Government set aside that amount for
paying bonus to the LIC employees.
Before the private life insurance con-
cerna were nationalised, these people
used to get various quanta of bonus
from thelr respective companies. In
the private genera] insurance concerns
they are paid bonus. Tt is only when
they becoms nationalisd and come
within the overall amtt of the
LIC that their facilities of get-
ting honus are removed. This s
having a very bad psychologi-
cal offort and we, who stand for
the public sector and for the streng-
thenine of the public sector, very often
find that in our own trade unions so
murh pecistnnce comes from the em-
plovers to the very concept of mation-
alisation because thev look at it only
from tha angle of their own benefits
and f~eilities and they feel that if na-
tionalization means that they are 2oing
to lose the benefits and facilities which
thev werp getting before nationalisa=
tion. why should they support the pub-
lic esrtor at all. We have quite a 4.
cult time explaining to them that there
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is th pect of the questi

Therelore, hive 1 would suggest that
this surplus, instead of being appro=-
priated or misappropriated, as Shri
Dandeker hag put it, by means of this
legislation to the Consolidated Fungd of
India, should be set apart and Govern=
ment should use it whenever it is
available either for paying bonus to
the employees or for paying bonus to
the policyholders or for other staff
benefits. 1 do not see why certain
staff benefit; cannol be provided out
of this surplus which are very much
requircd. For example, there are, ss
Shri Bhagat knows, among the LIC
employees a large number of very in-
telligent and enecgetic young men who
would like to have some opportunity
of practical training as actuaries and,
therefore, actuarial training and so on
can be given to them. Some schemes
of training can be drawn up. There
is the guestion of their housing as has
been mentioned by s0 many other
speakers. They can be provided with
some rest homes or holiday homes for
their families or rest homes for TB
cases. Such schemes are there in so
many other concerns and there is no
reason why the LIC should not zo in
for these things. I think, rather than
appropriate this amount, this amount
should be set apart for payment of
bonus and other benefits for their staff.

5T4

Shri Kashi Ram Gupta (Alwar):
Mr. Chairman, [ support Shri Indrujn
Gupta's suggestion for payment of
bonus to the employees. I go a step
forward. When general insurance has
been taken up by the Life Insurance
Corpor-ation in competition with athers,
the bonus question should be legalis-
ed in the same way. There is no ques=
tion of § per cent appropriation or
anything of that sort. The question
is that the total amount earned by
that business must be kept separate
and the incidental charges on that
should also be kept separate. Then
the employees and the agents must
get their due share out of it because
this is wholly a competitive business
that is to be taken up by the LIC. Not
to give this facility to the employees
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angd the agent; will amount to their
exploitation; nothing eclse.

Very many suggestions have been
made about the 5 per cent appropria-
tion. If there is at all a surplus, that
should be counted on the basis of life
insurance and this should remain quite
separate from that. We must at least
have a picture about bencfits to the
empluyees. Employeeg suffer from so
many drawbacks, as pointed out by so
many hon. Members. When they can-
not get good houses to live in, when
they cannot get other facilities ns are
provideg to other people in Gove:rn-
ment service, when they cannot get
the same security of service und there
is no pension, then, of course, at icast
morally this Government i; not en-
titled to have this 5 per cent in that
wiy.

Then, 1 want to draw the aticntion
of the hon, Minister to what is going
on between the agents of the Life In-
surance Corporation angd the policyhcl-
ders. Agents are in a way going o
degrade the policyholders angd the
policyholders degrade the agents and
the Life Insurance Corporation suffers.
The agents generally take to giving
the whole of the bonus premium in
certain cases in the initial stages and
the LIC has been a complete failure in
checking it. The result is that so many
policyholders crop up. What they do
is that they get themselves insured und
after ong or two years stop it and then
again try to get themselves insured
only for getting the benefit of that
premium from the pockel of the sgent.
That is a very bad thing. That is going
up by leap; and bounds. When it is
a nationalised corporation, Govern-
ment should see that such things do
not happen. They should devise means
to stop it. They want to take steps to
avoid evasion in so many ways, but
when this thing is going on just on
their own head, they do not care for
. They have got to see why all these
things are going on. They will find
that the main reason is that the agents,
the employees and all these people

are underpaid. Still, this Bill has been
brought lorward to take 5 per cent out
of this on this basis. There is no jus-
tification at all for teking out this 5
per cent in this way; rather, the justi=
fication i; the other way round. The
policyholders must be remunerated.
Their premium rates may be brought
down. The genesal insurance money
share should go to the employees' and
the agents' bonus and thereafter only
the Government can be entitled to any
money that is left behind; otherwise,
the Government is exploiting in the
same way asg the other capitalists are
doing.

Dr. Melkote (Hyderabad): Sir, I
have received quite a number of re-
presentations on thi; peint, both from
the worke:s of the LIC and from the
policyholders. May [ place before you
the viewpoint of the policyholders?

After nationalisation the amount of
bonus that they used to receive has not
increased very much. There are in-
numerable poor policyholders who in-
gure their lives for a thousand rupees
o: s0. The man who lives to receive
the total amount at the end of the term
—life insurance is usually for the bene-
fit of the families of those who die due
to accident and many other things—is
a man who loses, It is these people
that 1 have been thinking of and 1
would like to place before you their
point of view.

Suppose, I had insured myself some
vears back for Rs. 1,000. At the time
1 insured and paid the money the value
of rupee was something different from
what it ic today. If I had received that
amount then, these Rs, 1,000 hiad a
particular value. If I receive that
amount today, the puschasing capacity
of the same Rs 1,000 iz only Rs. 250
or Rs. 300. As against this, the amount
of bonus that I used to receive or have
been receiving—Rs. 14 or Ra, 20 per
thousand—is such a meagre sum. I 1
hag investeq the same sum in a bank
1 would have received & return of
6-1/2 per cent, whereas the amount
that I have been receiving is just 1.4
per cent.
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Many people have pleaded the cause
of the workers. 1 am speaking on be-
half of the policyholders. The work-
ers are engaged for the benefit of the
policyholders. They say, “First of all
I have to get the benefit. If they have
to get the benefit, it is after I have
got it. Therefore, whatever money is
there after the actuarial wvaluation,
cent per cent should be received by me
for the simple reason that even today
1 am not getting what is due to me.”
‘This is the point of view of the policy-
holders. They further say that after
nationalisation and even before that
much of the money was invested in
gold, Government securities ang these
things; therefore, it has always gone
for improving the ways and means
position of the Government, As it is,
the Government is a beneficiary and
therefore why should 5 per cent af the
actuarial valuation should agein go to
them. This is what the policyholders
say and this seems to be a very valid
reason.

5777

Coming to the working class who
have been working there all along, I
had occasion to see some of the com-
puters in Belgium, England and other
places. Where there were 2000 or
3000 workers before, there are mnow
15 or 16 workers working on them and
none of them have complained of the
ineficiency of the machines. If my
hon. friend Mr. Banerjee complains
sgainst that, it may be that the men
who man the machines are inefficient
and, therefore, something has got to
be done in that direction. It is not
the machines that are bad. Here also,
the policy-holder says, “Why not you
introduce automation? Why not | get
the benefit out of the money saved that
is going to be paid to 2000 workers?",
That is but natural from the point of
view of efficiency and that he may
get more money. It is perfectly clear
that the policyholder who invests the
money wants to save it so that he may
get more benefit when he is old, On
one side, the value of the money is
corroded and, on the other, the money
is taken away by the workers in the
shape of bonus, etc. Why should he
pay fof them? This is the point of
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view of the policy-holder which Gov-
ernment gshould teke into usccount,
Therefore, this 5 per cent has to be
utilised for some other purpose. Gov-
ernment has got to think twice before
doing it. The best they could do is
to invite the policy-holders and ask
them to give their opinion in a demo-
cratic way. This is the point of view
of the policy holders which I would
like to place before the hon. Minister
and 1 would like him to reply to that.

5778

The other point is about the people
who are working in this fleld for the
last two decades. If nationalisation
has got to come in, it has got to come
in now. Government has been asking
the industry in different places to do
this kind of business. They are ope-
rating in the flield. If Government
wants to operate in this fleld for pur-
pose of efficiency, for purpose of giv=
ing more money to policy-holders, it
has got to do in guch manner that it
is nationalised. Government can very
well do it over a period of years. They
can give benefit to the workers that
are working there.

Another point is this that the work-
ers in the LIC. were getting certain
benefits before. There were certain
mal-practices and the mal-practices
still persist even after nationalisation.
Why should not Government take mea-
sures so that these mal-practices are
stopped? Government has been think-
ing of eradicating corruption and mal-
practices. Here iz the public .ector,
where public is completely concerned,
where the mal-practices exist and it is
here where the public Ig prepared to
help Government in putting this down.
It only that Gover or the
management is [nefficient here,

The last point is about the remune-
ration that the working clas; gets to-
day. All the world over, this class
gets sufficient remuneration, suficient
Incentives, in the shape of pay, dear-
ness allowance, housing facilities and
other things. I, therefore, plcag for
these workers who are working in the
LIC. that greater and greater atten-
tion be paid to them and that the bene-
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fit should first go to them, The urgu-
ment of both the policy-holders and
the working class is that they should
be Lhe first beneficiarics and that no-
body else has the right to it

I have placed these points before the
Government for its consideration.

Shrl B. R. Bhagat: Mr. Chairman,
Sir, I am glad that a number of hoa.
Members chose to speak on this mea-
sure. 1 thought that this being a very
simple and innocuous measure, it
would not lead to such a long dcbate.

1 am surprised at the objection rais-
ed by the hon. Member, Shri Trivedi,
that we cannot legally take this 5 per
cent of the surplus for Government
purposes and [ am greatly surprised at
the support that he got from the hon.
Member, Shri Indrajit Gupta. I think
Mr. Trivedi would not have objected
it this 5 per cent surplus would have
gone to the ghare-holders in the pre-
nationalisation days and, in fact, it was
more than 5 per cent that was going
to them, that is, 7=1|2 per cent or even
10 per cent. He would not object to
that. But if it comes to Government
and comes to the Central fund, he ob-
jects to it. But I do not kmow how
Mr. Indrajit Gupta could prefer pri-
vate companies' share-holdess to &
larger number of people, the public,
which are bemefited by any accrual to
the Central fund.

Shri Indrajit Gupta:
that.

1 did'nt say

Shri B R. Bhagat: That ls the im-
plication. He dig not realise the im-
plication of this . .. (Interruption).

Shri Sham Lal Saraf: It s not 'hat.

Shri B. R. Bhagat: 1 heard you with
great patience. 1 do not want to be

interrupted
Shri Sham Lal Saral: You should
interpret correctly.

Shri B. R. Bhagat: This is my inter-
pretation. He saya, it is a money Bill

This is, of course, a money Bill and
that is why we have got the order of
the President under article 117. What
is the harm in it? Thig brings me to
the basic point raised by the hon.
Member, Shri Dandeker, who is an ex-
pert and he goes very minutely into
this question. I think—he gave the
quotations of the earlier discussions—
in certain matters he may be right be-
cause the word ‘Corporation’ used here
by the then spokesman is somewhat
misleading. 1 was a Member, right
from the beginning, of the Select Com-
mittee and I was present in all the dis-
cussions and I know what way the in=
tention. Leaving that, the basic joint
is that if that was not the intention,
what was the necessity of having this
5 per cent. It was because the inten-
tion was that this should accrue to the
Government—that was the reason—
that this amendment was necessary. He
has said about the amendment of Shri
Tulsidas Kilachand. That amendment
also reads like this, although he want-
ed 3§ per cent. . .

Shri N. Dandeker: On capital.

8hri B. R. Bhagat: The amendment
reads like this: “If any surplus emer-
ges, dividend shall be paid on such
surplus to the Central Government.”
That is the text of it.

Shri N. Dandeker That is on capi-
tal.

Shri B. R. Bhagat: There is no men-
tion of capital here. I am having the
copy of the gmendment. It says, * . .

.+ to the Central Government." My
point is that he also mentioned that it
is the Central Government. It iy true
that the Minister in his reply may
have tripped and may have mentioned
‘Corporation’ instead of ‘Government’.

13.28 hrs

[Mr. Derury-SrEAKER In the Chair]

That 1s mot the point. 1 think in an
earlier relerence, Mr. Deshmukh used
the expression “as the State's share™
He has useq that expression. My
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point is that the intentions are abso-
lutely clear and that was the reason
why this amendment was brought in.
Because the particular amendment,
Section 28, could not carry the original
intention, the Supreme Court, quite
rightly, turned it down. It is precise-
ly to make that intention clear that
this amendment has been brought in.
It is perfectly legal; it is actually being
obeyed. The hon. Member said that
we are disobeying the Supreme Court.
We are not disobeying the Supreme
Court; we are actually res-
pecting the judgment of the Supreme
Court and coming forward with this
amendment to make the intention
quite clear and to bring it in the pro-
per form. Therefore, about thig ques-
tion of intention—if there is any doubt,
it should be settled—the intention was
clear right from the beginning.

Then, a number of points had been
raised. Although they are larger points
for this Bill, I would like to refer to
some of the important points made.
For example, the hon. Member, Shri
Daji, referred to the recommendations
of the Public Sector Undertakings
Committee which went into the ques-
tion of L.I.C. I can assure him that all
the recommendations—he mentioned
only one or two-—are being very care-
fully examined In the Ministry and
our views, when formulated, will be
communicated not only to the Com-
mittee but also to the House.

There was a point raised about auto-
mation. [ think our policy is very
clear. It is true we are not as develop-
ed as any advanced country like Ame-
rica or other countries in Europe.
Therefore, in all spheres of our econo-
mic activity, we may not have such
mechanisation or automation. But the
L.IC as a unit, has reached a scale of
operation in which unless we intro-
duce some of these machines or tabu-
lators or other machines. the efficiency
will suffer particularly when there Is
a complaint of the servicing being
slack. To the extent it ig due tn the
over-burdening of it by the scale of
operations and the large number of
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policies and other things being dealt
with and such matters, this will help
in improving the scrvice of the LIC,
which is very important; because, the
policy=holder is concerned with the
servicing of his policies,

And, therefore, we have made our
position very clear that as g result of
this we are not going to undertake any
retrenchment and the existing em-
ployees will not suffer. I think this
is a happy arrangement and we should
accepl the policy about this automa-
tion in thal respect.

Then it was said that LIC is having
very large rbuildings; skyscropers.
Well, they are having large buildings
in cities like Bombay, Calcutta or
even Delhi or other metropolitan citievs
oftentimes—in fact, not oftentimes,
but always—since there are no
lands available. Or, even if lands
are available, it is at soaring prices,
they are more highly priced than
even gold. Therefore you canot éx-
pand horizontally, and so you have
to go up vertically. It is the econo-
mics of the matter that takes them to
go in for multi-storeyed buildings.
The point is, LIC will invest the
funds. With regard to office build-
ings, and even with regard to resi-
dential buildings, there is a wvery
acute shortage, and LIC fills the
need. But they are primarily guided
not by having any showpleces or by
any other considerations, except that
they put their investments in diffcrent
baskets. These public buildings have
an assured return, they have a parti=
cular return, and therefore from the
policyholder's point of view they are
quite good Investments. Therefore,
I do not think the hon, Member's
objection to the LIC going In for
house buildings er office bulldings is
a valid one.

Similarly, the point was ralsed that
the LIC should build buildings for
its emplovees. It {a quite true and
the LIC had taken certain steps in
this respect. For example, at lea<t
in the major citics they are #ning In
for buildings for their smninvees of
8ai vategories, officers down to the
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small staff. And in the major cities
where the housing problem is acute,
1 think in future the LIC will step
up its building programme for resi-
dential accommodation for its ems=
ployees.

Then, a point was made about the
targets. We are aware of this. It is
true that LIC has made substantial
progress, but in terms of targets they
have not been able to achieve them.
That is true, and we are looking into
this question as to how in the future
or in the coming years by streamlin-
ing and making it more efficient the
LIC may be enabled to achieve the
targets. I may mention this, that
sometimes, particularly this year or
last year, when the prices are rising
and & severe dent js made into sav-
ings, whether in insurance or in in-
dividual small savings, it is difficult
to achieve the target. But even then
we have to make it up by going into
all areas, rural areas or other areas,
where money is being generated, so
that the targets are fulfilled. This is
a very important matter, and the
Public Undertakings Committee have
also referred to this. We are looking
into this question, and we will come
to this House with our formulations
when they are ready.

Sir, with these words 1 recommend
the motion for the acceptance of the
House.

Mr. Deputy-Speaker:

tion is:

The

“That the Bill further to amend
the Life Insurance Corporation
Act, 1956, be taken into considera-
tion™.

The motion was adopted.

Mr. Depuly-Speaker: We shall
now teke up the clause-by-clause ron-
sideration.

The question ls:

“That clause 2 stand part of
the BiN"™.

The motion was adopted.
Clause 2 was added to the Bill.

ques-

ClauseJ3— (Substitution of new sec-
tion for section 28)

Shri N. Dandeker:
Page 2, lines 10 and 11—

1 beg to move:

omit “paid to the Centra]l Gov-
ernment or, if that Government
so directs, be”. (1).

Sir, my amendment seeks to delete
the words “paid to the Central Gov-
ernment or, if that Government so
directs, be” from the proposed section
28. The result of this will be that
the operative part will read:

*..after meeting the liabilities
of the Corporation, if any, which
may arise under section 9, the
remainder shall be utilized for
such purposes and in such man-
ner as the Government may de=
termine”.

Now, 1 would like to get out of the
way, first of all, one objection which

the Minister gave expression to,
namely, that if the words
which 1 seek the deletion of

were deleted, the Bill is completely
rendered useless, is rendered nil. I
do not agree with that. I think the
remaining clauses of the Bill, as also
clause 3 subject to the deletion I have
suggested, are necessary for certain
reasons.

Clause 2 is intended to distin-
guish—now that the LIC takes on
general insurance business as well—
to distinguish its life insurance busi-
ness from its general insurance busi-
ness: so that, section 28 is now most
specifically concerned with the valu-
ation of life insurance business from
time to time.

Clause 3, which concerns itsell
with amending section 28, would, as
amended by me, have the effect that
it has the same purpose as before,
subject to this revision that out of the
balance of 5 per cent of the valuation
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surplus, the liabilities of the Corpora-
tion have to be met first that is to
say the liability to the previeus in-
surers in respect of certain liabilities
outstanding under section 9; and for
the rest, section 28, as amended by
clause 3 but subject to the amend-
ment 1 am making, would remain as
before,

And then, of course, clause 4 will
introduce appropriate provision ag re-
gards deaiing with profit from gene-
ral insurance which is a new line of
insurance for the LIC.

So the criticism against my amend-
ment and that it renders the Bill nil
or useless is not correct. [ would
concede, of course that my amendment
takes the teeth out of the Bill; or
rather, that the fangs will be taken
out of the Bill; I agree. The Minis-
ter tried his very besi, in a rather
lame and hesitant manner, to convince
the House that that was always the
intention, though, as I said, looking
at it right from the introduction of
the Life Insurance Corporation Bill
up to its cnactment, I was unable,
even with a magnifying glass, to find
tnis particular intention . . .

Shri B. B, Bhagat:
snd it

Mr. Deshmukh

Bhri N. Dandeker: However, some
kind of remark of Mr. Deshmukh has
been trotted out, and there has been
no contradiction of the proposition I
bave stated: first, that neither in the
notes on clauses—and there were no
notes on clauses on this Life Insu-
rance Corporation Bill—; secondly,
nor in the notes on clauses by the
Select Commitiee; thirdly, nor in the
clause-by-clause consideration when
thus particular clause 28, as it then
was, cameg up for consideration was
any express statement made that the
Government intended to get hold of
the five per cent of the valuation
surplus for its revenues. On the con-
trary, the only sensible statement
from Gowvernment was a straight-
forward one, which 1 am placing be-
fore the House, that the Bill provided
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G5 per cenl of the surplus on valua-
tion to go to the policy-holders and
five per cent to the Corporation. Tha!
is preciscly what [ am suggesting.
And, in fact, I did read out from Shri
Tulshidas Kilachand's minute of dis-
sent. He said that he was prepared
lo agree not that 3} per cent of the
surplus should go to the Government.
but that in respect of Government
capital invested in the Corporation it
should be entitled to get 34 per cent,
which is perfectly reasonable—that
was the borrowing rate at that time,
today it may be 5 per cent. 1 am
quite content that on the money in-
wvested by Government, until that
money is repaid, the borrowing rate
must be charged. That is obvious
commercial sense. But beyond that
nothing is legitimate.

This clause secks to do two things.
In the frst place, it sceks to regu-
larise misappropriations that the Gov-
ernment may have made over the
past few years, which the Supreme
Court has held to be misappropria-
tions, and, secondly, it seekg to lega=
lise futurc misapproprialions by say-
ing, i.e.. that five per cent would be
appropriate this money.

Now, Sir, by the exclusion of these
particular words, we should be rever-
ting to the old position, namely,
to Mr. M. C. Shah's statement in 1958
that five per cent is intended for the
Corporation, plus g4 portion of the new
part of section 28 which [ am accept-
ing, ie, that five per cent would be
utilised first to pay off some of the
old liabilities, and the rest will re-
main with the Corporation,

Definitely the Supreme Court's
ruling would remain. Government
may not get hold of that money, What
then is to be done with that money?
There are a number of things that
can be done. I think the matter
was put extremely lucid'y by
Dr. Melkote. He said, both about
this particular surplus as well as
about the surplus resulting from
general insurance, that there were
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two things to be considered. In the
first place, in so far as the valuation
surplus out of life insurance policies
is concerned, the primary person to
be considered is the existing policy-
hoider and the second one is the
major purpose of the Corporation, Lo
spread the guspel of life insurance as
widely as possible in as many new
fields as possible—group insurance
schemes, various types of family in-
surance schemes, all kinds of modern
schemes thal exist in the fieid of lifc
insurance coupled with a number of
other benefits. There is an enormous
fleld to be cultivated in this and if the
Life Insurance Corporation were
allowed to use these moneys for those
purposes—and were pushed into be-
ing so by a sort of dcbate that takes
place in this House—then a good deal
of the main purpose of nationalising
life insurance would be achieved.
There is no difficulty as to what we
shall do with this balance of five per
cenl after discharging the old liabili-
ty. Dr. Melkote, as 1 said, h~~ put
the matter in a very clear fashion as
to what can be done.

Then comes the question of em-
ployees. 1 have always been and I
continug to be, an opponent of
nationalisation. But once nationalisa-
tion has taken place, I am as anxious
as anybody else—in fact, most an-
xious; and this is one of the points
that T have alwayvs maintained—that
the workers should get a fairer deal
from the public sector enterprises
than they do from the private sector
enterprises. [ have recelved over
the last week hundreds of te'egrams
from various public sector enter-
prises urging that the Bonus Bill
shou'd be extended to them, Life
Insurance Corporation employvees are
among the largest group of employvees
who s*em to enjoy the least of the
various peripheral henefits that exist
in manv modern inductrica or com-
merrial enterprises. The Life Insu-
rance Corporation emnlovees are the
moat unfortunate psonle. The dehat

from the question whether, once
you have a nationalised industry, the
emp.oyees ought or ought not to oe
treated not merely fairly but in an
exemplary fashion, I[ nationalisatiun
mcans anything to the employees, it
must be an exemplary treatment, so
that the whole larger complex of
privale seclor can  have some--
standard to which one can point and
say: “Thatl is what you want to
attain in terms of fringe bencfits,
peripheral benefits and so on for
employees™.

1. therefore, submit that the deletion
of the particular words which I have
suggesled in clause 3 is essential; and
only then, will the Government be
really able to say that the moneys of
the Corporation from life insurance
will be used and shall be used for the
purposes for which they were always
intended.

Shri B. R. Bhagat: T do not agree
with this amendment, as by taking
these words out it will, as he himself
admitted, revert to the old position and
will make the postion untenable. I,
therefore, still feel that this amend-
ment negatives the Bill as a -vhole.

As to the point about the conditions
of employees, the hon. Member says
that he has said that the public sector
employees are not treated on  par
with private sector employees; rather
the treatment given to the public sec-
tor employees is worse than that given
to the priva‘e sector emplovees. 1 am
prepared to join issue with the hon
Member and if the matter is left to
the verdict of the workers. . . .

Shrl Indrajit Gupta: Ask the em-
ployees.

Shri B. R. Bhagat: [ think the hon
Member has compleiely gone topsy
turby todav. I am joining issue with
Mr. Dandeker. 1 am saying that, if
the matter is left to the workers of
the industries, I have no doubt that
the work-rs in the private sector will

m tn whether vou should nationalise
or not is an altogether separate thing

want nati

Shri Daji; That is a diffcrent thing.
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Shri B. R. Bhagat: That s how the
workers feel about jt, ~

Bhri Daji; Please do not mix up the
two issues.

Shri B. R. Bhagat: Let us knw the
opinion from the person to whom the
shoe pinches. 1 have no doubt that
the workers will vote that the indus-
try should be nationalised. That is
my to Mr. Dandeker.

Shri Dajl: The workers will not vote
for it. The working conditions there
are worse.

8hri B. R. Bhagat: | think the hon.
Member is not speaking from his
heart.

Shri Dafi: The Bonus Bill has been

passed. Tt exempts public sector
undertakings from the payment of
bonus.

Bhri B. R. Bhagat: The conditions of
employment in the public sector un-
dertakings are a model for the pri-
vate seclor.

Mr. Deputy-Speaker: Shall I put the
amendment to vote? 1 now put the
amendment to the vote of the House,

Amendment No. 1 was put and nega-
tived.
Mr. Deputy-Speaker: The question
1n:
“That clause 3 stand part of the
Bill."
The motion was adopted.

Clause 3 was added to the Bill.
Clause 4 wag added to the Bill,

Clauge 1, the Enacting Formula ond
the Title were added to the Bill.

Shri B. R. Bhagat: | beg to move:
“That the Bill be passed.”
Mr. Depaiy-Speaker: The question
is:
“That the Bill be passed™
The motion was adopted.
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COAL MINES PROVIDENT FUND
AND BONUS SCHEMES (AMEND-
MENT) BILL.

The Deputy Minister in the Ministry
of Law (Shri Jaganatha Rac): On be-
half of Shri A. K. Sen I beg to move*:

“That the Bill further to amend
the Coal Mines Provident Fund
and Bonus Schemes Act, 1048, be
taken into consideration.”

The Coal Mines Providen! Fund and
Bonus Schemes Act. 1048 contemplates
two schemes for the workers in the
Coal-mining industry—one for giving
them a quarterly bonus and the other
instituting a compulsory contributory
provident fund. While the bonus
scheme has increased considerably the
earnings of (he coal labour, the Provi-
dent Fund s heme has catered to the
basic necessity of social security by
making provision for their old age
Both these schemes have contributed
substantially towards development of’
a settled and contented labour force in
a vital industry. Furthermore, the
CMPF. Sctheme has played a very
vital role in the economic development
of the country by pooling the indivi-
dual savings of & large community of
workers and has provided a perennial
s~urce of  finance for the planned
development of our country.

The Schemes under this Act have
made considerable  progress during
these 16 yesrs. Originally the
C.M PF. Act applicd only to the Stales
of Wes' Bengal and Bihar but now
it extends to all the coul areas in the
various States, including their ancillary
organisations, The number of sub-
scribers Lo the Provident Fund has in-
creascd from 286 lakhs in 1948 tn 425
lukhs in 1965, The rate of compulory
contribution t the Provident  Fund
has bevn enhanced from lime to ume
and from 6] per cent of the hasic
wages alone in the beginning it has
now come up to 8 per cent of the total

*Moved with the recommendation of the Pre;;dvml



